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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
' BENCH : AT HYDERABAD :

D.A.N0.593/90, ' Date of Judgmant:29-8-90,

Abdul Baffar

YAl

Vs,

esshpplicant

1+ The General Manager,
Ordnance Factory,
Yeddumailaram,
Medak District,
« s Respondent

Counsel for the Applicant Shri Y.Ashok Raj, Advocate

Counsel for the Respondent : Shri Naram Bhaskar Rao, Addl,CGSC

CDRAM:

-

HONSBLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN

HON'BLE SHRI D.SURYA RAOD : MEMBER (JUDICIAL)

{Judgment of the Division Bench delivered by
Hon'ble Shri B.N.Jayasimha, Vice-Chairman)

The applicart is one of those whose lands wee
acquired for the‘construction of the Ordnance Factory in
Medak Uistrict. His ﬁame wag sponsorsd by the Employment

Medee
Exchange, Sanga Reddxkpistript. The respondents inter-
viewed him on 25-9-89 for the post of Canteen Vendor. He
was initially appointed for s pericd of 89 days and his
services terminated on 19-1-1990, Thereafter he was again
taken back immnediately and terminated on 21-4—90. A shouw

cause notice dt,26-3-90 was issued to him to expilain why

nis services should not be terminated for the reason that
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he hed wilfully supressed the fact th@t he is involved in

a criminal case. The applicant states that he had bDesn
Palsly implicated in the criminal case and subsequently he
was also acguitted of the criminal charge. In filling the
applicatign form, he had taken the help of a third person
and inadvertently the fact that criminal case was pending
was not mentioned. He tendered his apology to the General
Manager, Even then his services were terminated on 21-4-90,
He has therefore filed this applicatiocn to set aside the
prder dt,21-4-50 and to reinstate him in service with all

consequential benefits.,

i;?HH\\ The respondents say that due to urgency in

filling th%vacancies, applicant and others who were selected
were initiaily appointed fur a period of 89 jdays pending
receipt of the verification report from the poiice. Even

on expirsy of that period the Police Verification Report

was not received and therefore he was once upon appointed
for 89 days. PCuring the second spell of appointment, the
Police Verification Report of the applicant was received,
The report shauﬁ&that the applicgnt wai}nualued in a Criminal
Case in Cr.No.320/87, under section 419 of I.P.C. The
app;icant had wilfully suppressed this tact in that against
Col.12(b) of the attestation form, he had affirmed that he

was never prosecuted. Ipview of this he was asked to explain

why he had suppressed this information. 1In his explana-
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tion he admitted that he did neot mention the fact of the
pendency of the criminal caéa in the attestation form asg he
had been falsely implicated. Being notgsufficiently
egducatad, he did not understand the implication of his
reply, As his explanation was not satisfactery, on expir#y
of the capual appointment of 89 days his services were terw
minated with erfect from 21-5-90. His services were ter-
minated on the ground of suppression of informationrand

not on the ground of criminal case pending against him,

His subsequent acquittal would not alter the position in

so far as furnishing of false information in attestation Pnrﬂ.

Hence they say that the application should be dismisged.

3. We have heard the learned counsel for tha applicant

Shri Y.Ashok Raj and Shri Naram Bhaskar Rao, Additional Standing

Counsel for the Respondent, The facts show that the applicant
had suppressecd the fact relating to the peﬁdency of criminal
case int he attestation form. The applicant has admitted the

mistake, In the circumstances, the contention of the appli-

-

cént that the termination order is illegal has to be rejected

4, ' The learned counsel for the applicant states that
— rﬁww#b
the applicant should be considered for sfferirng a fresh appo-

intmant inview of ths hardship involved., There are also

mitigating contentions which ought to :bBvconsidered by the

o

respondent. Firstly the applicant vas offered the appointmen

under the scheme of offering employment to one person in thei

|
family whose lands have been acquired for the establishment
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of the faétory. Seccndly, since he belongs to the lower
echelons of the society the remissness on his part in

not tc have mentioned the pending criminal case may not be
viewed with the same seriousness as in other cases.
Thirdly, he has been acquitted in the criminal case.

There is considerable force in thepoints urged by the learned
counsel for the applicant and it appears to be a case
wherein sympathetic consicderation can be shown to him.

We cannot however give any direction in this regard

"to the respondents, It is for the respondents to

consicder if the applicantrmakes a representation to them
seeking a fresh appointment explaining the mitigating

circumstances,

5. With these observations, the?application is

dismissed, No order as to costse.
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(B.N.JAYASIMHA) (D.SURYA RAQ)
VICE CHAIRMAN MEMBER (JUDL, ) \

DT,.29th August, 1990
Pictated in open court

To avl/Sqh <?Z"JIEputy Registrag
l. The General Manager, Crdinance Factory,
Yeddumailaram, Medak District.
2. One copy to Mr.Y,Ashok Raj, Advocate
5-9-22/63/3, adarsh Nagar, Hyderabad.
3. One copy to Mr N.Bhaskar Rao, Addl ,CGsC,CAT JHyd.,
4. One spare copy. .

pvm



LI

A

CEECKED BY APPROVED BY -
TMPED BY . COMPARED BY

IN THE CES?RAL ADMINISTRATIVE TRIBUNAL
HYTERABAD BENCH AT HYLLRABAD

/

THE HON'eLE Ale3.N.JAYASIMIA 3 Velos

AND - \//*//

THE HON'BLE MR. D.SURZA RAO sMEMBER(J)

Tile HON'BLE

THE HON'BLE

maz: 29|44 \/

QRLER/JUDGMENT 8

et e/ Rol\/CEA/NO. in

w,P.No\./

CoiaNOS %‘qg )ﬂo

T. A% No.

namitPed and Interim directions issued

Lllowpd. : sntral Administrative Tetounsl ‘i

pensATCH
128&?&90

Dismiksed for Deigul
Dismigsed as wit

Cemise m A RATL RENCH.
Dismissed. T ABAL B

4

/

" Dispoged of with direction.

Malsa rdered/ﬁejected.

No order as to costs.

_E
E—
\





